NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH

(IB)-2041(ND)2019
CORAM:

PRESENT: MR. L.N. GUPTA MS. INA MALHOTRA
HON’BLE MEMBER(T) HON’BLE MEMBER (J)

- ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW DELHI
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 06.02.2020

NAME OF THE COMPANY: . M/s. Jitendra & Co. V/s. M/s. Sehgal
Packaging Private Limited

SECTION: 9 of IBC, 2C16
S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

Present: " Mr. Arihant Jain, Mr. Siddharth Gupta &
Ms. Srijal Sinha, Advocates
Mr. Aashutosh Jain, IRP

ORDER
. .CA-676,/2020 has been filed by Mr. Ashutosh Jain, the IRP in this case.

The said application has been filed under Section 12A read with regulation
30A(3) of the Code. It is su‘lSmitte-d that a settlement has been arrived at between
the parties and in view of the same, they wish to terminate the CIR proceedings.
The IRP confirms that no publicaﬁon has been effected muchless the CoC being
constituted. In view of the same, the CIR process directed by the Order dated
07.01.2020 is hereby terminatéd. Business:of the Corporate Debtor shall be
handed over to the ex-Directors. The Corporate Debtor is released from the rigors

4rem moratorium. File be consigned to the Record Roorn.
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